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INDUSTRIAL  DISPUTES  (THE  TRIPURA  AMENDMENT)  ACT,  2009

Preamble  -  THE  INDUSTRIAL  DISPUTES  (THE  TRIPURA  AMENDMENT)  ACT,  2009

THE  INDUSTRIAL  DISPUTES  (THE  TRIPURA  AMENDMENT)  ACT,  2009

[Act  No.  3  of  2009]

[  28th  July,  2009]

PREAMBLE

AN  ACT  Further  to  amend  the  industrial  Disputes  Act,  1947  in  its  application  to  Tripura,  BE  it  enacted

by  the  Tripura  Legislative  Assembly  in  the  Sixtieth  year  of  the  Republic  of  India  as  follows  :-

Section  1  -  Short  title,  extent  and  commencement

(i)  This  Act  may  be  called  the  Industrial  Disputes(The  Tripura  Amendment)  Act,  2009.

(ii)  It  extends  to  the  whole  of  the  State  of  Tripura.

(iii)  It  shall  come  into  force  at  once.

Section  2  -  Amendment  of  section  2(s)

In  clause(s)  of  section  2  of  the  Industrial  Disputes  Act,  1947  in  its  application  to  Tripura."after  the
words  "un-skilled,  skilled  and  technical"  and  before  the  words  "operational,  clerical  or  supervisory
work",  the  words  "sales  promotion"  shall  be  inserted."



No.1800   Registered No. N. E. 930.

TRIPURA        GAZETTE

Published by Authority

EXTRAORDINARY ISSUE

Agartala, Friday,  August  21,  2020  A. D.,  Sravana 30,  1942  S. E.

PART--III-A--  Ordinances promulgated  by the Governor of

            Tripura under the Constitution of India.

GOVERNMENT OF TRIPURA
LAW DEPARTMENT

SECRETARIAT : AGARTALA

No.F.8(19)-Law/Leg-I/2020 Dated, Agartala, the 11th August, 2020.

Q. iE\"/1 . v6=.~'.-.~>t4‘==’;g.'_\_¢'7'-)A\.'_\“.'-_'.‘;
i-1"; ;.;::E: :§ 3.‘-it‘~'»'vv'.".€:-'.~I“ifiltitA

NOTIFICATION

The Foilnwittg Ordinance is promulgated by the Horfble Governor of lripura on the
5"‘ of August. 2020 with instructions from the H0n‘b1c President of India vtdc ordet
No.F.l4f30f2[]?.O-Jtldl. & PP dated 22nd July. 2020. of the Ministry Of Home Affairs (J&PP
Section] and is hereby published for General Intbrmatitm.

‘I.

(Sopa . uhtri)
Dcpttty Sec star}: Law
Gox-'crnt‘1‘|fint ofT1'ipurt1
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(The Tripura Ordinance No. 5 of  2020)

The Industrial Disputes [The Tripura Second Amendment] Ordinance, 2020
[Promuigated by the Governor of Tripura. with the instruction from the I-Ion’b1c

President, in the sixty first year ol' the Republic 0|‘ Indial

An
Ordinance

to amend the Industrial Disputes Act, 1947 [Central Act 14 of 1947'], in its
application to the State ofTripura.

WHEREAS, the Industrial Disputes Act, 1947 {hereinafter referred to as

the Principal Act) was enacted by the Central Government. and it was came into
force to the whole of India on the 1*‘ day of April,194?; _

AND ‘WI-IEREAS, in the perspective of this state it is now felt expedient to

make state amendments in that Central Act to facilitate in_fi'astructural growth

and development in the state;

AND WHEREAS, the Tripura Legislative Assembly is not in session and

the Governor of Tripura is'satisIied that the circumstances exist which render it
necessary for him to take immediate action;

HOW THEREFGRE, 111 exercise of the powers conferred under clause {1} of

Article 213 of.the Constitution of India, the Governor of Tripura is hereby

pleased to promulgate the following Ordinance, with the instruction from the
Hon’ble President of India, required under clause [b) of the Proviso to the

aforesaid ArticIe:-

1. Short title and commencement :
(ll This may be called the “The Tripura Industrial
Disputes {Second Amendment} Ordinance,2020"';

{2} It shall come into force on the date of its publication

in the Tripura Gazette.
2. Amendment of Section 2A.-

In Section 2A of the 'PI‘it'1CipEll Act’),-

{ij in sub-section (31, the expression “three yea.rs’°,shall
be substituted with the expression “one year”.
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[ii} a_fte1-"sub-section [3], the following new sub-section
shall be inserted, namely :-

“{4} Notwithstanding aiiything contained in sub-
section{1},{‘2} and [3], no such dispute or difference
between that workmen and his employer connected
with, or arising out of, such discharge, dismissal,
retrenchrnent or termination shall he deemed to be an
industrial dispute if such dispute is not raised before
conciliation officer Within a period of one year from the
date of such discharge dismissal, retrenchment or
termination:

Provided that an authority as may be specified by the
State Government may condone the delay beyond
such period of one year if the applicant workman
satisfies the authority that he had sufficient cause for
not raising the dispute within the period of one year.”

3.h-isertion of new Section 31A:-
After Section 31, a new Section 31A shall be inserted,
as follows :-

31A. Conipounding of offences; [1] A213; oifeiice
punishable under Sections 25Q, 25R, 25-.U, 26, 2?,
28, 29, 30A and Sub-Sections [1] and {2} of Section
31 may, either before or after the institution of the
prosecution, on an application by the alleged offender,
be compounded by such officer or authority as the
State Government may, by notification in the Clfficial
Gazette, specify in this behalf for such amount as
specified in the table below:

SI .No. Section Compounding amount

1. 25o ___2[5 days wages last drawn by eagh workman
,2,~,_ _, 251? 60 day_s_wages last drawn by each workman _ _

3. 25U

(i) By each workman Rs.150/— per day but not
exceeding Rs.3DOOf - in aggregate.

(ii} By employer Rs.3UO f- per day but not exceeding
the,amou_11t aggre ate as shown __helow: p p

Number of workmen Amount not exceeding
emp_l_o"yed__in the Industry
l to 50_ i_ Re.?,QQQ/- p £
51 to l_0_O Rs. 10,DOO,J'- it
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__T . P "1oi'm 500 ___ if _ _Rs.Ts,000/- P P P P "
More than 500 R 20 0005- _

26

s. ,
{i} In case of illegal strike, Rs. 1501- per day by each

workman but not exceeding Rs.300f - in aggregate.
(ii) In case of illegal lock—out Rs3OD/- per day by an
employer but not exceeding the amount in
aggregate as shown below _ i i

{ii}

Number of workmen Amount not exceeding
ernp1oyed_i1j1_ _th_e indust_'rL_ _:_ y _ 7
1 to 50 y y Rs.7,000/- ,_ L
51 to 100 _ Rs.1_g000,{-
101 to 500 W _ RS.15,00Qg-
More than 500 lRs.20,000;‘- _ _ __

and 28 lie-;_per*iSection T26 above for illegal strike and lockout f
29_ _Es.200/_-Jger day in respect of each of the jayorl-cma_r_i_ ____

_ QUE 25 days wages last drawn by each workmarg, y

8 31(1)

employed in the offence offence offence
Industry __ W, f ____V _ ___ ____ W

1t05O Rs.l0.000,/- Rs-15,UOU/- Rs.2Q,_0UD/-
sire 106'“ l l§s._15,6691, Rs.2o,0_00[- 'Rs.js,oo0,;,-,
1fi’1,t,o___500 ,_ Rs.20,000/— Rs.gs,000[- Rs.3U,0U0,1'-

7Numl§ie?l§*workmen For §¥;1'£' ‘ For the second _ TFor'i;h_iEl

More than 500 Rs.30,00Q/- Ri-..ss,0o0,/- | Rs.4D,UEJU,"—

9 32 (2;

if li) - Forieach workman, for the firstioffence Rs.1DOO,f — for
the second offence Rs.2000/ - and for the third offence
Rs.3.000I —

{Q} For employer:-__ 7 __ __ y :

omplogroifin tho Industry ‘ offence oflgncg Off-Enos

1 @550 Rs.1500/- Rs.3()OO[_- Rs.6,GUO,f-
51 as 1oo_,_ ii Rs.3000/- R@..e000,{_ a-.=.1c,oo0.;-
iodide» 500* ",_ 35.4000,/~ Rs.e00o/- Rs.1s,o00;-

Humber of workmen For fil-9,1; For the second For third

More than 500 fiég,5j5t_'i0/ - _ Rs.10,0DD,f_-_ 'ae,.2o,o0o;-
I
t

Provided that the State-Government may, by notification in the
Official Gazette, amend the composition amount specified in the
above Table.

Provided further that the offence committed of the same nature
shall be cornpoundable only for the first three offences.

Provided also that such offences shall ‘be compoundable only
after the alleged offender has acted to the satisfaction of such
officer or authority that such offence is not continued any
further.

{2} Where an offence has been compounded under Sub-Section
[1}, no further proceedings shall be taken against the offender in
respect of such offence and the offender, if in custody, shall be
discharged.”
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4 Insertion of Section 36C:
After Section 36B of the Principal Act, a new Section 36C.
shall be inserted as follows-

“36C: State Government's power to exempt: where the
State Government is satisfied, in relation to any new
industrial establishment or new undertaking or class of
new industrial establishments or new undertakings
that, it is necessary in the public interest to do so, it
may, by notification in the official Gazette, exempt,
conditionally or unconditionally, any such new
establishment or new undertaking or class of new
establishments or new undertakings from all or any of
the provisions of this Act for a period of one thousand
days from the date of the establishment of such new
industrial establishment or new undertaking or class of
new establishments or class of new undertakings, as
the case may be”.

J

( ESH BAIS )
Governor, Tri ura.
(Iamqsh Bale)

Governor of Tnpun.
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